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MADHYA PRADESH ORDNANCE 

No. 9 OF 2018 

THE h4ADHYA PRADESH KARPiDHAN (SANSHODHAN) AUHYADESI-I, 2018 

[First pul)lishecl in the "Madhya Prode!;h Gazette (Extra-ordinary)", dated tilo 5th May, 
20lS.l 

Pso~n~~lgated by the Governor in the sixty-ninth year of the Republic of India. 

An Ordinance further to omend tlie Madhya Pradesh Karndharr Adhiniyarn, 1982 

WIIBHBAS, the State Legislature is not in session and the Governor of Madhya Pradesh is 
satisfied t h a t  circ~~mstances exist which render it necessary for her to taka immedi~lo actinrr; 

Now, THEREFORE, in exercise of the powers conferred by clause (1) of article 213 of the 
Constitution of India, the Governor of Madhya Pradesh is pleased to promulgate the following 
Ordinance :- 

1. This Ordinance may be called the Madhya Pradesh Karadhan (Sanshodhan) Adhyadcsh, Short title. 

2018. 

2. Lliiring Lhe period of operation of this Ordinance, the Madhya Pradesh Karadhan Madhyi~ 

Adhiniyarn. IPS? (No. 15 of 1982) (her~in~lfter referred to as the principal Act) shall have effect ~ ~ a ~ $ ~ ~ ~ ~ ;  
subject to the amendment specified in section 3 and miscellaneous provisions specified'in sections trlnporPl~ly 
4 and 5. amended. 

3. In the principal Act, Part 111 "Fc,rest Developments Cess" contnining sections 6 and 7 R C P Q ~ ~  of Part 
111. 

shall be repealed. 

4. The repeal of the aforesaid part shall not affect the validity, invalidity, effect or S a v Q .  

consequences of anything already done or suffered, or any right, title, obligation or liability 
already acquired, accrued or incurred, or iLny remedy or proceeding in respect thereof, or any 
release or discharge of or from any debt, penalty, obligation, liability, claim or demand, or any 
~ndernn~ty already granted, or the proof 01. any past act or thing. 

5 ,  ( , l )  IT any  difficulty arises in giving effect to the p~.ovisions of this Ordinance, the State Power to ~emovc 
d i ~ ~ c u l t l c s .  Govc1.11111ciit may, by order published in the ofticin1 Gazette, nuke such provisions, not inconsistent 

with the provisions of this Ordinance, as allpear to it to be necessary or expendient for removing 
the difficulty: 

P1,ovicicd that no such order shall he made after the expiry of a period of two years froln 
the date of commenceme.nt of this Ordinance. 

( 2 )  Every ordcr made under this sec:tion shall, as soon as may be after i t  is made, be laid 
beforc the State Legislative Assembly. 

BHOPAL : 
DATED THE 5th May, 2018. 

ANANDIREN PATEI, 
Governor, 

Madhya Pradesh. 
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MADI-IY4 I'MDESH ACT 

NO. 17 OF 2018 

jReccived ~l ic  ,lssciit ul tlic Governor on thc 9"'July, 2018: assent first puhiisllcd in  lhc "Mndhya Pr:itlcch (i;~f,cltc (Ext~a.c,rdi- 

rialy)". tinted [lie 1 I"' Ju ly ,  20181. 

A Hill filrther to alncnd the Madhya Psadesh I h a d h a n  Adhiniyam, 1982. 

Hc 1 1  en:icted by thc h4:lilhya P~,adesh Legislit~11.e in the sixty-ninth year of the Rupublic of India as 
t o l lo \~~s : -  

I ,  i I l ' l ' l l ~ : ,  Ii1ay bc c:illcd tile Madhya Prcidesh Knri~dl~cln (Sansl~oclhan)Acih~rl iyan~,  2018. Short tlllc ~ I I I ~  

GOlllnlCncClllellt. 

( 2 )  It sliall come into force from the date of its p~iblication in t l ~ c  official Gazette. 

2 .  111 \lie Macll~y~i I'radesh Korucihan Adi~iniya~n,  1982 (NO. 15 of 1982), Part 111 "Foresl Dcvelop- Repeal of. Part 

~nent  C'ess" coi~taiiiing szctions 6 and'7 shall ,e repealed I l l .  

.{. 'The rel7ul oi' tlie aforesaid partshall rtot affect the validity, invalidity, effect or consequences of Saving. 

~inyrll~ng already donc 131. suffered, or any right, title, obligation or linbility all.eady acquired accrued or 
incurred, or any remedy or. proceeding in respect thereof, or any release or discharge of or from any 
debt, penalty, obligatioli, liability, claim or demand, or any indemnity already granted, or the proof of 
any past act or thing. 

3 .  ( I J 1 1 '  ;iily difficulty iirises in giving r;:ffect to the provisio~~s of this Act, the S t b t t  Government Powor to relnovt! 
nlay. h! i~iiici ~~ill>l~sl~ccl in the officiiil Gazette, 111ake such provisions, not inconsistent with the provisions dil'ficu1tii.s. 

o f  i t t i>  Act. : IS , I ~ ~ > c ; I I  to i t  to he, necessary or t:npedient for removing the difficulty: 

l'i~ov~clecl t i i , l l  r i i l  such order shall be n u l e  after the expiry of a period of two years Frorn the datcor 
cornrnclicernent ol' tiiis Act. 

( 2 )  I+,,vcI.> i~rtier i i i d e  under this sectlon shall, as soon ns may be after it is lnnde, be l a d  before the 
State 12agisliitive Assziitbly. 

3 .  ( I ) Tllc h4;ltiiiyn Pradesi~ Karadhan (Sallshodhan) Adhyadesl~, 2018 (No. 9 of 2018) i s  hereby Kcpcal and 
repc,!ieci. saving. 

(2) Notwiti~stand~ng the repeal of the s a ~ d  Ordinance, anything done or any action taken under tlie said 
Ordinance shall he deemed to have been done 01. taken under the conesponding provis~on of this Act. 
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